IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ; HYDERABAD BENCH

AT HYDERABAD

O.A.No,58/93 Date of Order: 26,2.1993

BETNlEEN‘:

8.Giribabu _ : .. Applicant,
AND

1, Assistant General rMenager (Admn. )
Office of Chief Beneral Manager,
Telecommunications, Andhra Pradesn,

Hyderabad,
2. Deputy Divisional Enginner, ‘

Telecommunications, Nellore-524 050. .. Respondents,
Counsel for the é&pplicant .« Ms,Vijayalakshmi -~

. ' for
Mr,S, LakshmaReddy
Counsel for the Respondents . - oo Mr.,N,R.Devraj,
>v-Clhse

CORAM:

HON'SLE SHRI N.V.KhISHNAN,V ICE~CHAIRMAN (ADMN, )AHMEDABAD BEN H

HON'BLE SHRI T.CHANDRASEKiARA REDDY, MEMBER (JUDL.)



Order of the DBivision Bench delivered by -

‘Hon'ble Shri N.V,.Krishnan, Vice-Chairman (Admn, ).

Ms,VijayaLakshmi for Mr,S,Llakshma Reddy, Advocate

for the Applicant and ir,N.k.Devraj, Standing Counsel for

the reSpondehts.

2. This matter came up for edm1551on on 24,2,1993,

| -' “ of N ad

&ihen we eXPress the view em the maln guestion involved is i
whether the appllcant is the adopted son of the deceased

Sri Chalapatn1 rao who was an employee under the 2nd respondent
and who cdied on 4.4,1985, A request was made on behalf of the
applicant)by Mrs,K.Syamala wife of the late Sri K.,V.Chalapathi

kao, the deceased Government employee seeking an employment for

o T /
the applican&_aﬁd consideration that he is the adopted son,
. sld
3. " The learned counsel for the respondents contenshes

this claim statlng that there was no evidence What so ever of
“the appllcant havingfadopted by the deceased Government emplo=

yee and his wife,

4, ' We were of the view thez_the guestion whether the

‘ Lowe &
applicant was an adopted son ke will/be decided by a competent
Chvi 1 Court and therefore we granted time: to learned counsel

for the applicant to make knis submissions in this above, .

(. t‘jzeﬂ" v
5. ¥ the case ef taken up today for orders on adm185109

learned counSel for the appllcant sought permission to- w1thd:aw
this application to enable the applicant to institute proceedings
in the Competent Civil Coﬁrt for declaration about the adoption
of the applicant by the deceased GOvernment.employee and his
- wife, The épplicant also prayé that he should‘be left with
liberty to awproech to make an application to the reSponaents

‘O
for compassionate appozntment after a dedlaratmon (Cbtained in

hlS favour and a further direction to the respondents not to
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The Assistant General Manager (Admn. )
0/0 Chief General Manager. ‘
Telecommunications, A.P.Hyderabad.

- The .Deputy Divisional Engineer,

Belecormunications, Nellore-050.
One copy to Mr.S.Lakshma Reddy, Advocate, CAT,.Hyd,
One copy to Mr .N.R.DEVEA], ST .CGSCL.CAT . Hyd.

One spare COpPY.
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| ®_
reject tﬁe kep;eseﬁtation>if made in such circumstanceé?n Th
the only ground'thaﬁ is barred by time,

6. - _'Inlviewaof'éhis sPecial circumstances we grant
‘tbe_permission'éo thé applicant to withdraw this application to
enable .him .to file~a suit in tneicémpetent Civil CéurE)in which
the respondents”in the presenf applicant shall also be impléaded
as interestéa partied and)in éase a declaration ié_Obtained by
the applicant i his favourﬁit is open to_hiﬁ to submit a8 fresh
application to the reSpondents.for granting him compassionate
appointment., In caselSuch an appl;cationkis received, the

7
respondents shall consider the application in accordance with

m‘(

Qaw)without rejecting him on the only ground that it is

delayed.

e | ~ In view of the facts and circumstances a&f the case,
we permit the apollcant to appggach this Tribunal once again,

=y SRS
if needed?on the same cause of actlon g8 this O.A. is filed,

8. ~ 0.A, is dismissed as withdrawn, with no order

as to costs,

wsziiiéié o 47“. QAL

(NJV . KRISHNAN) o (T /CHANDRASEKHARA - REJDY )
Vice-Chairman (Admn.) Member (Judl.,)

Dated: 26th Eebrua;yl 1993

(Dictated in Open Court)
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THE HON'BLE MR, - BALASUBRAMANT AN M (&)

AND Ld’,;,)

THE HON'BLE' Mh.CHANDRA SEKHAR REDDY .
: sMEMBER(J)

AND

FHE HON'BLE Mr,

DATEL: )(- D =-1993

" OEEBie/JUDGMENT 2

R.P./C.P/M.A. Ia.

\.

in

Ceade. 5§

T,A.No, (W, P.No. )

2

Adnittdd and Interim directions

issued

Allowed,
Dispqsed of with direetions
Dismissed as withdrawn

Eﬁsmissedtff’;__

Dismissed fo 'default
'Rejegted/o idred
No order asg%g ﬁw:‘
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